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1 ANNEXURE R/1
IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. OF 2023
(@ Diary No. 32544/2022)

BINA BASNETT APPELLANT(S)
VERSUS

STATE OF SIKKIM & ORS. RESPONDENT (S)

ORDER

Delay condoned.

This appeal impugns the order dated 10.05.2022 passed by the
National Green Tribunal (NGT), Eastern Zone Bench, Kolkata.
Paragraph 5 of the impugned order states that the proceedings
initiated before the NGT were premature, as the construction,
subject matter of the proceedings, had not yet reached 5% storeys.
We do not agree with the said finding and reason to dismiss the
petition, as the construction post the permissions had admittedly
commenced. It is informed at the bar that the construction is now
complete.

Without expressing any opinion on the merits of the case, we
set aside the impugned order and restore 0.A. no. 38/2022/EZ to its
original position, to be decided afresh without being influenced by

$%§ﬂ’”ﬁmpugned order.
R i
Date: 20: 9.26

R~ Learned counsel for the respondents have submitted that there

has been a considerable delay in listing of the present appeal on
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account of lapses on the part of the appellant - Bina Basnett. This
is disputed by the appellant - Bina Basnett, who also submits that
the plea 1is contradictory. We express no opinion in this regard.
As an order of remand, hearing and decision is being passed, all
pleas and contentions of the parties are left open.

The appeal is allowed and disposed of in the above terms. No
costs. Parties will appear before the NGT on 18.10.2023, when a

date of hearing will be fixed.

Pending application(s), if any, shall stand disposed of.

................. J.
(SANJIV KHANNA)

................. J.
(S.V.N. BHATTI)
NEW DELHI;
SEPTEMBER 25, 2023.
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ITEM NO.61 COURT NO.3 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 32544/2022

(Arising out of impugned final judgment and order dated 10-05-2022
in OA No. 38/2022 passed by the National Green Tribunal, Eastern
Zone Bench, Kolkata)

BINA BASNETT Petitioner(s)
VERSUS
STATE OF SIKKIM & ORS. Respondent(s)

(IA No0.171217/2023-CONDONATION OF DELAY IN FILING and IA
No.171216/2023-STAY APPLICATION and TIA No0.171219/2023-CONDONATION
OF DELAY IN REFILING / CURING THE DEFECTS)

Date : 25-09-2023 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE SANJIV KHANNA
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Petitioner(s)
Mr. Sukumar Pattjoshi, Sr. Adv.
Mr. Prakash Kumar, Adv.
Mr. Pratap Shanker, Adv.
Mr. Rahul Ranjan Singh, Adv.
Mr. Ankit Kumar, Adv.
Mr. Manoj Bhardwaj, Adv.
Mr. Swetank Shantanu, AOR

For Respondent(s)
Mr. Basava Prabhu S. Patil, Sr. Adv./AG
Mr. Sameer Abhyankar, Adv./AOR
Ms. Nishi Sangtani, Adv.
Ms. Vani Vandana Chhetri, Adv.
Mr. Naman Jain, Adv.

Mr. Pinaki Misra, Sr. Adv.
Mr. Sanjay Upadhyay, Adv.

Ms. Mayuri Raghuvanshi, AOR
Ms. Mansi Bachani, Adv.

Ms. Sonali Sen Gupta, Adv.
Mr. Kazi Sangay Thupdan, Adv.
Mr. Soumitra Jaswal, Adv.

Mr. Vyom Raghuvanshi, Adv.

Mr. Balbir Singh, ASG
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Mr. Shyam Gopal, Adv./AOR

UPON hearing the counsel the Court made the following
ORDER

Delay condoned.
The appeal is allowed and disposed of in terms of the signed
order.

Pending application(s), if any, shall stand disposed of.

(DEEPAK GUGLANI) (R.S. NARAYANAN)
AR-cum-PS ASSISTANT REGISTRAR
(signed order is placed on the file)

-TRUE COPY-
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ANNEXURE R/2

ot €. .- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5, -8).Tel.-37.-25082023-248339
CG-DL-E-25082023-248339

QT
EXTRAORDINARY
T II—Evs 3—39-EUs (ii)
PART II—Section 3—Sub-section (ii)

rfde & wfaw
PUBLISHED BY AUTHORITY

H. 3644] TE Rreel, THATT, IOTET 25, 2023/9TF 3, 1945
No. 3644] NEW DEHI FRIDAY, AUGUST 25, 2023/BHADRA 3, 1945

T, A SR STy TREAT HATAT
At
T2 faeett, 25 e, 2023

FT.3M. 3804(3).—Fval T TLHIL, TATALIT (FLeA0) AfAf==w, 1986 (1986 FT 29) #Ht &mT 3 Hr
STLTT (3) FIXT Tacd oTfeadl & TINT FLd g0 AT AT TLHTL 6 qehleid TATa0 3T a9 Ho1ad =l
e "t 1.3, 1533(), A 14 fdeaw, 2006 (R =0 T0% 7991 39 ATG=AT FgT 7
§) T AT H TST T GO TAT Fed e Trrerenor (s (58 =08 20 793 Tifeheor gl
TAT ) FT T et 2, e Aeforfea gaes g, st -

(i) ofT &t uH. e, qET;
T o HEEF (HATT),
9 3T TATawor fam,
frfea =TT,
6T HieT, TS, T,
wigraT Ue AfGT oTed ¥ 974,
et o, e — 737102, R

(ii) =T, TEHIT 9THT, HESSR

5478 G1/2023 (1)
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EEIRIERE:
AT FU farwm,
farfam frataene,
TRTET® — 737102, frfge |
(iii) T a9 6T, e T-q =
(AT TS T FHLEA),
I S T TEer oA,
Tt T, aq ai=am,
FEXTAT, Ter® — 737102, iR |

2. STTErh0T o STede Sl Haeq =0 ATIGAAT o ST | THTT il arg & o a9 il rafe & fory
g YTOT T |

3. STTErRT0T, 3T SATELAAT | TATTATAIEE eTRRAT T TN FHeIT 37T UHT STIHRATSA T STTHLIT HT |

4. sTteraReT, ffEa v & form &7 5 % eredfiw wieq oo s fFows qeatey |t fa A
FrRTiYert  argm 9 s i 2 |

5.  Feald AT, MTHT Tod TR § TUHT Fileh, TTTEHIU il GgrIdr  JAST & o0, T &q4T
farerast geata afafa (9 =08 z8% g aufa #7107 §) &7 o7 st &, Sod e age
FAE RIS

(i) oft AT e, ST
U, 7. —/016/T/2(1) GTA1L FiAT,
e — 737101, iz |

(ii) off .. =, T
T AT AT,
ST T = 47,
fafew, 3= afeam,
TALTAT, e — 737102, farfEgy

(iii) #ff TH.F, TuT, TqEET;
T ARreTH Srferamy (Faraem)
fatam T,
a1 fier uhar, =
@t fofEm - 737101 |

(iv) oft 750 a8, qae;
T a9,
s, stenfir sie Sterary afeEds fasm,
EEIGRERS
ALTAT, 1T — 737102, iz |

(v) AT FF GATA, e,
TS T S, T2,
T At - 737102 1

(vi) T L& 97 Ao a1 7uw g, Tae-gi=a|
(TATELIT 3T F&T HIEA),
9 ST T o,
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fafgw v, a1 gi=Em,
TILTAT, T — 737102, fafEe |

6. AT 3Tegqer i qaed, TSI § o6 ATGAAT * TH1eT il arr@ F i a9 #hh erate & o
TEETIOT T |
7. 2at = ot e & o= & foro -

(i) TTFAROT 3 TRf o et ofiv gaear—

(F) =T F ToF o o qrweft oo & g § 3w R oS yearEE & Ay
2 U,
(@) TRATSAT % oI q=1Ewor T Gediehe Sl qaia<or Taee TIoHT 6l dI=T § qatad
FIe TITHET T TEART dal oW, ST ITiErwor gy At frar s amer g a7 39+
FIARTA o T AHTT T AT [T ST ATT § ; 3%

(i)  =fs q@adt a= a9l #, fEta & srewer a7 Fret qaer 7 qemet 44T e & g ar e

o

TRASET TEATEE % o TaiEwor I gediEd Teqad g9t AT g o fufy §, 3 ua
SEATEH! GILT TEATad e[ TS & HodTohe i TIoHaT | A T T35 § T3 Hl T[T Y
il

8. atufa, S ATag=aT § FATEARE oedT T TR B ST TERATS T TIHIT RO |

9. AT, arfe® ST & HEid 9% w1 ROl 3T Teqel Tod® AT § URAT gid &l TqH
FIT 31T AT THAT Aal gl Tl AT SgHd HT (=1 STTTATAT gIT |

) Tafm T g arferreor siw afaty & afeares & &9 § F1F F aror Jtaswr @ FREe

aﬁa.ﬁ|
(2) wf=area BT v g9 agraar s o am-qiaer aiagd 9 § 6 3w Ateg==T &
eI I Fcdl & FTaq UHT e rAeTT T&TF HT |

11.  urfesRor s afAfa ¥ sreaer o geeat #7 9o% f|  Jr = & e 9 Aty e

LT o qeaHT T GEIT ST oh ATATE T o ST |

[F1.5. seU3-13/3/2023-3T<0.111]

=t . GS0T AL FToraAl, H a4

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th August, 2023

S.0. 3804(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forests, number S.O. 1533(E), dated the 14™ September, 2006 (hereinafter referred to as
the said notification), the Central Government, hereby constitutes the State Level Environment Impact Assessment
Authority for Sikkim (hereinafter referred to as the Authority) comprising of the following persons, namely: -

(i). Shri B.S. Siktel, -Chairman;

Chief Conservator of Forest (Retd.),
Forest and Environment Department, Government of Sikkim,
6th Mile, Tadong, Gangtok,
Near Mahindra & Mahindra Showrooom, Ranipool PS, Gangtok-
737102, Sikkim.

(i1). Dr. Laxuman Sharma, -Member;
Professor and Head,
Department of Horticulture,
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Sikkim University, Gangtok-737102,
Sikkim.
(i11). Chief Conservator of Forest -Member-Secretary.

(Environment & Soil Conservation),
Forest and Environment Department,
Government of Sikkim, Forest Secretariat, Deorali, Gangtok-737102,

Sikkim.
2. The Chairman and Members of the Authority shall hold office for a period of three years from the date of
publication of this notification in the Official Gazette.
3. The Authority shall exercise such powers and follow such procedures as specified in the said notification.
4. The Authority shall take its decision on the recommendations of the State Level Expert Appraisal Committee

constituted under paragraph 5 for the State of Sikkim.

5. The Central Government, in consultation with the State Government of Sikkim, for the purpose of assisting the
Authority, hereby constitutes the State Level Expert Appraisal Committee (hereinafter referred to as the Committee),
comprising of the following persons, namely: -

(1). Shri. J.B Subba, -Chairman;
H.No-Gtk/016/L/2 (1), Manbir Colony,
Indira Byepass Road, Lower Burtuk, Gangtok-737101, Sikkim
(11). Shri. B.K Chettri -Member;
Chief Scientific Officer,
State Pollution Control Board,
Sikkim, Forest Secretariat,
Deorali, Gangtok -737102, Sikkim.
(11i). Shri M.K Pradhan, -Member;
Chief Fire Officer (Retd.),
Government of Sikkim,
Bar Pipal Area, Sichey,
East Sikkim-737101.
@iv). Shri D.G Shrestha, -Member;
Principal Director,
Department of Science, Technology and Climate Change,
Vigyan Bhawan,
Deorali, Gangtok -737102, Sikkim.
v). Ganesh Chandra Khanal -Member;
Bahai School Road, Tadong, Gangtok,
Sikkim-737102
(vi). Conservator of Forest or Director or Additional Director, -Member-Secretary.
(Environment and Soil Conservation),
Forest and Environment Department,
Government of Sikkim, Forest Secretariat, Deorali, Gangtok-737102,
Sikkim.
6. The Chairman and Members of the Committee, shall hold office for a period of three years from the date of
publication of this notification in the Official Gazette.

7. In order to avoid any conflict of interest,-
(1) the Chairman and Members of the Authority, and the Committee shall-
(a) declare to which consulting organisation they have been associated with and also the project proponents;

(b) not undertake any consultation or associate with regard to preparation of Environment Impact Assessment
and Environment Management Plan for project, which is to be decided by the Authority, or to be appraised by the
Committee during their tenure; and

(i1) if in the preceding five years, the Chairman or any Member of the Committee has provided consultancy
services or conducted Environment Impact Assessment studies for any project proponent, in that situation they shall
recuse themselves from the meetings of the Committee from the process of appraisal of any project proposed by such
proponents.

8. The Committee shall exercise such powers and follow such procedures as specified in the said notification.
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9.  The Committee shall function on the principle of collective responsibility and the Chairman shall endeavour to
reach consensus in each case, and if they fail to reach consensus, the view of the majority shall prevail.

10. (1) The State Government of Sikkim shall specify an agency to act as secretariat of the Authority and the
Committee.

(2) The secretariat shall provide financial and logistic support including accommodation, transportation and such
other facilities in respect of their functions under the said notification.

11.  The siting fee, travelling allowances and dearness allowances to the Chairman and Members of the Authority

and the Committee, shall be paid in accordance with the provisions of relevant rules for the time being inforce of the
State Government of Sikkim.

[F. No. [A3-13/3/2023-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. wanoskumar

VERMA
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ANNEXURE R/3

MINUTES OF STATE LEVEL EXPERT APPRAISAL COMMITTEE, SIKKIM
HELD ON 24™ JANUARY 2022.

VENUE: Through Physical and Video Conferencing
Date: 24" January, 2022
PROCEEDINGS

A meeting of the State Level Expert Appraisal Committee, Sikkim held on 24" January, 2022
through dual mode seeing the protocols of Covid — 19 Pandemic. Shri P. Shrestha, Retd.
PCE, Member attended physically and rest of the members including Chairman and
participants attended through Video Conferencing. Attendance is as under;

1. Shri H.P Pradhan Chairman P
2. Shri Tshering Tashi Member P
3. Shri Pradhumna Shrestha Member P
4. Shri D.R. Chettri Member A
5. Dr. B.C Basistha Member P
6. Shri B.K Chettri Member P
7. Dr. Dinesh Agarwal Member P
8. Dr. Satya Deep Chettri Member P
9. Shri B.B Gurung Member Secretary P
10. Shri Chandan Kumar Master Trainer P

[. Opening Remarks of the Chairman: The Chairman welcomed all the members and
participants and informed the house about the Proposed Development of “WEST
POINT”- Integrated Commercial cum MLCP Complex at Old West Point School
Area, Near M.G Marg, Gangtok, East Sikkim. The meeting was opened for
proceeding as per the agenda of the meeting set on 11 January, 2022.

II. Consideration of Proposal: The SEAC considered the proposal as per the agenda
adopted for the meeting. The Details of deliberations, discussion held and decision taken
in the meeting are as under;

Agenda Item:

Proposed Development of “WEST POINT”- Integrated Commercial cum MLCP
Complex at Old West Point School Area, Near M.G Marg, Gangtok, East Sikkim by
MESASQO Infrastructure Pvt. Ltd. — Environment Clearance.

Proposal No. SIA/SK/M1S/244081/2021

1. The Project Proponent, M/S MESASO Infrastructure Pvt. Ltd. along with their
consultant, M/S Envirotech East made a presentation on the key parameters, salient
features of the project before the members of SEAC. After hearing from the Project
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Proponent, the SEAC took note of the following key parameters and salient features
of the project as presented, provided in the reports and application for the project.

The project is located at Plot / Survey / Khasra No.686/P, 715, 716 at Gangtok

Revenue Block / City,
N Latitude and 88°36°40.93”

East

District, Sikkim with coordinates 27°19°47.24”
E Longitude.

The project is construction of integrated commercial cum multi level car parking
facility, hotel and allied services and has been submitted for prior Environment

Clearance.

The total land area is 5665.55 sqm with Built Up Area of 33801.25 sqm. The mixed
use development building of configuration 4G+10 (Fourteen storey) shall comprise of
Parking for 448 car park in the lower 4 floors; Mall with multiplex (52 retail outlets +
6 anchor stores) and food court; Boutique hotel having 55 keys (49 deluxe rooms + 6
suites) with a roof top swimming pool.

Other details and requirement during construction and operational phase of the

project are as under;

mETIOE@R SO 0 o

Population 5374 persons
Total water requirement 153 KLD
Fresh water requirement 105 KLD
Waste water generation (to STP) 100 KLD
Treated waste water from STP 98 KLD
Treated waste water recycling 48 KLD
Treated waste water discharged 50 KLD

Solid waste generation 664.4 kg/day
No. of car parking 443 nos.

Power requirement 1606 KW
Backup power 3x650 KVA and 2x500 KVA
Project cost Rs.298.2 crores

Project is not located in critically polluted area.

Project is not located within the Eco-Sensitive Zone

Forest clearance is not required as no forest land is involved as stated.

Proposed area is devoid of vegetation and no felling requires as per the statement.

The SEAC noted that the project is covered under category ‘B’ item No.§8 (a)
“Building and Construction Projects” of the Schedule of the EIA Notification, 2006
and requires appraisal at State Level by the SEAC.

The SEAC observed following certain discrepancies, inconsistencies and incomplete
information during its meeting and details submitted by Project Proponent in Form —
I, Form — IA and many facts and figures are not given correctly;
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Project Proponent made statement that waste water shall be dispose in Municipal
Sewage. This is not permissible unless permitted by the concerned department.
Noise Pollution, Soil pollution, dust pollution, Air pollution are not sufficiently
spelled out.

The report submitted by project proponent doesn’t include the E-waste and
Mitigation Plan during construction and operational phase of the project.

Point 6.2 of Form — A needs detailed elaboration regarding adverse impacts from
new constructions on the existing structures, especially spill over due to weight of
the present structure.

Point 7.2, Demographic details needs to be elaborated. Employment and other
oppurtunities during construction and operational phase of the project should be
provided to the locals as per state government rules and policy.

Point 9.4 of Form IA, what efforts will be taken needs to be elaborated.

Point 9.6 of Form IA, How much energy saving is effected needs elaboration.
Point 9.7 of Form IA, regarding CFC and HCFC free chillers - needs reply on this
because it’s affecting environment.

Point 9.10, the report which submitted for fire emergency plan is for 1 year and
what needs to be done after that is not mentioned. Clear statement should be in
place for the project.

Load Impact Assessment and its sustenance later is required to build thel4 storey
building and that needs the approval from the Concerned, Department of Govt. of
Sikkim, approved Blue Print / document from GMC/UDD needs to be submitted.
A clear permission to go ahead with the project may be enclosed.

Vertical profiling / carrying capacity needs to be carried out from Indira Bye Pass
road below the project site to Gangtok by competent agency / Department.
Member suggested that this can be done by a geologist. Geologist appointed by a
competent/authorized agency should do the study.

The report which User Agency has submitted doesn’t mention the range and
height of construction / building.

Reports submitted by project proponent needs to be signed by the Authorized
Department page wise.

The information given by the Project proponent in application form are not
consistent as car parking 448 and 443 are mismatching and also NH31is now
NH10. Needs correction.

More car parking facilities can do by increasing up to 500 nos by replacing 5 g so
that the natural beauty of mountains can seen as usual.

MFR should be clearly mentioned in the report.

Huge quantity of quarry materials like stone chips, sand, aggregates and cement
are being used, their total weight to be assessed properly and the load bearing
capacity of the area needs elaboration.

Proper Drainage system is properly required.

Sikkim falls within seismic Zone IV/V in regard to earthquake that needs to be
properly mentioned. The Mines and Geology report categorically mentioned at
the last para that micro seismic studies in the area and load impact assessment of
the surrounding areas to be carried out prior to construction of multi —storey
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structures and provide a suitable mitigation measures if required to avoid future
complications. Needs to be complied and completed.

Type of jobs / employment that are being generated needs to be properly
mentioned in the DPR following the Sikkim Govt rules and policies.

Geological figure is not correct in the DPR.

Summing pool at the top floor is not advisable considering the earthquake zone in
Sikkim.

The four parking floors, auditoria and other huge halls can be considered as 'soft
floors' and they must be provided special seismic load bearing shear walls and/or
especially designed/size columns. The project proponent must incorporate these
provisions without fail considering the high Seismicity prone nature of Sikkim
Himalaya.

The Doors in the building seems to be opening provision from outside. This
should be open from inside the floor considering the fact that in case of
emergency / disaster the people can evacuate easily.

Roofs can be removed because of high load or justification for stability may be
provided.

The Report which the Project Proponent has submitted, has no stability report.
The Notification no.17/DMG/20-21 dated 19/03/2021 has specified the maximum
allowable number of floors for construction as 5 and half storey. In the present
condition 14 storied building concrete structure is not permitted as per the
notification. Needs approval from the concerned Department for proposed 14
storey building.

Have the PP obtained the approval of the structural design from the competent
department?

The report which project proponent has submitted doesn’t have the document
proof of 14-storey building.

Point 1.8 of Form I, how much excavated material will be utilized and how much
quantity will be disposed off, excess quantity if any and where the excess muck
will be disposed of, needs to be properly elaborated.

Point 8.3 of Form I, the PP doesn’t mention the regular health check-ups of
labours.

Some important names of Schools, Colleges, places of worships are missing as
asked in the Standard Format of the Form 1 under Environmental Sensitivity like
Nar Bahadur Bhandari Degree College, Masjid nearby the construction site,
Enchey Monastery, Thakurbari Temple etc.

Page 5 of Form 1A, Under Water Environment 48KLD waste water shall be
recycled for flushing, landscaping and Car washing purpose. How will the PP
propose to manage or dispose car washed waste water, needs to be properly
elaborated.

Point 2.3 of Form IA, whatever has been desired in this points needs to be
elaborated with quality, physicochemical and biological characteristics of the
water requirement with source of water to be collected in tankers.

Point 2.7 Form 1A, 2" Paragraph to be elaborated clearly.

216
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xxxv. Under sl.no.6.1 of Form IA, the PP states that ... there will be no obstruction of a
view, scenic amenity or landscape. The SEAC observed that there will be some
obstructions of the aesthetics.

xxxvi. At 1.4 of Form IA, the PP states that no history of major earthquake has been
recorded in the region. This statement is not correct.

4. The SEAC decided to defer the proposal and asked the project proponent to provide /
clarify above details and submit additional information. Resubmit Form — I and Form
— IA with amendments. The project proposal may be restructured and resubmitted in a
standard approved format.

-TRUE COPY-
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The Director cum Member Secretary,

State Expert Appraisal Committee (SEAC), Sikkim
Govt. of Sikkim,

Department of Forest & Environment

Deorali, Gangtok

Sub.:

ANNEXURE R/5

Date: 4" February, 2022

Reply to Queries raised regarding Application for Environmental Clearance
for Proposed Development of “WEST POINT” - Integrated Commercial cum
MLCP Complex at M. G. Marg, Gangtok, Sikkim by Mesaso Infrastructure

Pvt. Ltd.

Refer: Letter having Ref. No. 15/GOS/E&SC/F&ED dated 28™ January, 2022

Sir,

This has reference to the EDS raised by SEAC, Sikkim after the meeting on 24™ January,
2022 regarding the subject project. We are giving here under our reply against the respective
points raised:

SL.
No.

Query Raised

Reply

1.

Project Proponent made statement that waste
water shall be disposed in Municipal Sewage.
This is not permissible unless permitted by
the concerned department.

Revised Water Requirement and
wastewater generation along with
water balance diagram submitted.
Zero liquid discharge has been
considered for the project.

Permission obtained from Concerned
Authorities has been attached as
Annexure-1.

ii.

Noise Pollution, Soil pollution, dust
pollution, Air pollution are not sufficiently
spelled out.

Attached as Annexure-2.

il

The report submitted by project proponent
doesn’t include the E-waste and Mitigation
Plan during construction and operational
phase of the project.

Annexure - 3 ie. Environment
Management Plan (EMP) has been
revised including E-waste
management as suggested.

v

Point 6.2 of Form — IA needs detailed

Letter in this regard from
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elaboration regarding adverse impacts from
new constructions on the existing structures,
especially spill over due to weight of the
present structure.

Department of Construction
Engineering, Jadavpur University has
been attached as Annexure - 4.

\% Point 7.2, Demographic details needs to be | Revised in Form-1A
elaborated. Employment  and  other
opportunities  during construction and
operational phase of the project should be
provided to the locals as per state government
rules and policy.

Vi Point 9.4 of Form IA, what efforts will be | Revised in Form-1A
taken needs to be elaborated.

vii Point 9.6 of Form IA, How much energy | Revised in Form-1A
saving is effected needs elaboration.

viii Point 9.7 of Form IA, regarding CFC and | Revised in Form-1A
HCFC free chillers - needs reply on this
because it’s affecting environment.

X Point 9.10, the report which submitted for | The provisional NOC issued by
fire emergency plan is for 1 year and what | Sikkim Fire and Emergency Service
needs to be done after that is not mentioned. | shall be renewed after its expiry.
Clear statement should be in place for the | Revised in Form-1A.
project.

X Load Impact Assessment and its sustenance | Sanction Letter from Gangtok
later is required to build the 14 storey | Municipal Corporation has been
building and that needs the approval from the | attached as Annexure - 5.
Concerned, Department of Govt. of Sikkim,
approved Blue Print / document from GMC /

UDD needs to be submitted.
A clear permission to go ahead with the
project may be enclosed.

xi Vertical profiling / carrying capacity needs to | Letter in  this regard from
be carried out from Indira Bye Pass road | Department of Construction
below the project site to Gangtok by | Engineering, Jadavpur University has
competent agency / Department. been attached as Annexure - 4.
Member suggested that this can be done by a
geologist.  Geologist appointed by a
Competent / authorized agency should do the
study.

xii The report which User Agency has submitted | The height of the building in
doesn’t mention the range and height of | reference to the abutting road is 52
construction / building. m.

xiii Reports submitted by project proponent | Complied
needs to be signed by the Authorized
Department page wise.

Xiv The information given by the Project | Total car parking for the proposed

220



41

proponent in application form are not
consistent as car parking 448 and 443 are
mismatching and also NH31 is now NHI10.
Needs correction.

project will be 448 nos.
Corrections made.

XV

More car parking facilities can do by
increasing up to 500 nos by replacing 5 g so
that the natural beauty of mountains can seen
as usual.

West Point has been designed in a
manner to respect the local
surroundings. The massing has a
hierarchy and gradually increases in
scale while moving further from the
road. This gives an improved field of
view from the road to the wvast
extents of mountain ranges forming
the backdrop of the structure.
Moreover, it’s a one of its kind
public oriented proposal in Gangtok.
The ascending plazas are proposed as
large gathering courts, which will
invite city dwellers and tourists to
capture unparalleled views of the
mountain ranges against the setting
sun.

Xvi

MFR should be clearly mentioned in the
report.

Mentioned

Xvii

Huge quantity of quarry materials like stone
chips, sand, aggregates and cement are being
used, their total weight to be assessed
properly and the load bearing capacity of the
area needs elaboration.

Letter in this regard from
Department of Construction
Engineering, Jadavpur University has
been attached as Annexure - 4.

xviii

Proper Drainage system is properly required.

Drainage Plan of the site has been
attached as Annexure - 6.

Xix

Sikkim falls within seismic Zone IV/V in
regard to earthquake that needs to be properly
mentioned. The Mines and Geology report
categorically mentioned at the last para that
micro seismic studies in the area and load
impact assessment of the surrounding areas to
be carried out prior to construction of multi
—storey structures and provide a suitable
mitigation measures if required to avoid
future complications. Needs to be complied
and completed.

Letter in this regard from
Department of Construction
Engineering, Jadavpur University has
been attached as Annexure - 4.

XX

Type of jobs / employment that are being
generated needs to be properly mentioned in
the DPR following the Sikkim Govt rules and
policies.

At the onset of construction, local
casual and skilled labourers could
find means of employment through
the project. The company shall
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employ local labours as far as
possible and in special case, if field
and technical manpower is not
available then the company will be
hiring from outside the state and it
will be registered with the Labour
Department of the state. Secondarily,

this construction population will
require a certain level of
infrastructure, which may be

supplied by the local population,
amounting to mutual benefit in the
process. The consumption pattern of
these labourers will spur business in
the surrounding areas. The small
time  shopkeepers and  motor
mechanics will directly draw benefit
from this.

In the operational phase, there will
be employment of local people as
service population, staff at the mall,
auditoriums, restaurants, etc.

Xx1

Geological figure is not correct in the DPR.

Corrected

xxii

Swimming pool at the top floor is not
advisable considering the earthquake zone in
Sikkim.

Seismic load has been considered in
structural design. Letter in this regard
from Department of Construction
Engineering, Jadavpur University has
been attached as Annexure - 4.

xx1ii

The four parking floors, auditoria and other
huge halls can be considered as 'soft floors'
and they must be provided special seismic
load bearing shear walls and/or especially
designed/size ~ columns. The  project
proponent must incorporate these provisions
without fail considering the high Seismicity
prone nature of Sikkim Himalaya.

Seismic load has been considered in
structural design. Letter in this regard
from Department of Construction
Engineering, Jadavpur University has
been attached as Annexure - 4.

XX1V

The Doors in the building seems to be
opening provision from outside. This should
be open from inside the floor considering the
fact that in case of emergency / disaster the
people can evacuate easily.

The door at multiplex is two way. In
case of emergency evacuation, the
door shall open in the inside without
hindering the movement.

XXV

Roofs can be removed because of high load
or justification for stability may be provided.

Letter in this regard from
Department of Construction
Engineering, Jadavpur University has
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been attached as Annexure - 4.

XXV1 The Report which the Project Proponent has | Sanction Letter from Gangtok

submitted, has no stability report. The | Municipal Corporation has been
Notification no.17/DMG/20-21 dated | attached as Annexure - 5.
19/03/2021 has specified the maximum
allowable number of floors for construction
as 5 and half storey. In the present condition
14 storied building concrete structure is not
permitted as per the notification. Needs
approval from the concerned Department for
proposed 14 storey building.

xxvii | Have the PP obtained the approval of the | Sanction Letter from Gangtok
structural design from the competent | Municipal Corporation has been
department? attached as Annexure - 5.

xxviil | The report which project proponent has | Sanction Letter from Gangtok
submitted doesn’t have the document proof | Municipal Corporation has been
of 14-storey building. attached as Annexure - 5.

XXIX Point 1.8 of Form I, how much excavated | Revised in Form-1
material will be utilized and how much
quantity will be disposed off, excess quantity
if any and where the excess muck will be
disposed of, needs to be properly elaborated.

XXX Point 8.3 of Form I, the PP doesn’t mention | Revised in Form-1
the regular health check-ups of labours.

XXX1 Some important names of Schools, Colleges, | Revised in Form-1
places of worships are missing as asked in the
Standard Format of the Form-1 wunder
Environmental Sensitivity like Nar Bahadur
Bhandari Degree College, Masjid nearby the
construction  site, Enchey  Monastery,

Thakurbari Temple etc.

xxxii | Page 5 of Form 1A, Under Water | The wastewater generated after car
Environment 48 KLD waste water shall be | washing shall be passed through oil
recycled for flushing, landscaping and Car | and grease traps before reaching the
washing purpose. How will the PP propose to | STP where it shall be treated.
manage or dispose car washed waste water, | Car wash water management plan
needs to be properly elaborated. has been attached as Annexure - 7.

xxxiii | Point 2.3 of Form IA, whatever has been | Water shall be supplied by Municipal
desired in this points needs to be elaborated | water supply system.
with quality, physicochemical and biological
characteristics of the water requirement with
source of water to be collected in tankers.

xxxiv | Point 2.7 Form 1A, 2" Paragraph to be | Revised in Form-1A
elaborated clearly.

xxxv | Under sl.no.6.1 of Form IA, the PP states | Reply attached as Annexure - 8.
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that ... there will be no obstruction of a view,
scenic amenity or landscape. The SEAC
observed that there will be some obstructions
of the aesthetics.

XXXVi

At 1.4 of Form IA, the PP states that no
history of major earthquake has been
recorded in the region. This statement is not
correct.

Revised in Form-1A

In compliance to the above, we are uploading all the revised documents as advised in the

above points.

We hereby request your good office to consider our proposal and take the necessary action so
that an early Environmental Clearance could be issued for the proposed project.

Thanking you,

Yours Sincerely,
For Mesaso Infrastructure Pvt. Ltd.

Meenakshi Mittal
(Director)

-TRUE COPY-
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ANNEXURE R/6

MINUTES OF STATE LEVEL EXPERT APPRAISAL COMMITTEE, SIKKIM
HELD ON 14™ FEBRUARY 2022.

VENUE: Through Physical Mode at Sidkeong Tulku Memorial Hall of Forest &
Environment Department and Video Conferencing

Date: 14" February, 2022
PROCEEDINGS

A meeting of the State Level Expert Appraisal Committee, Sikkim held on 14" February, 2022
through dual mode (both physical and video conferencing). One of the members attended
through Video Conferencing. Project Proponent and his consultants also attended the meeting.
Attendance is as under;

1. Shri H.P Pradhan Chairman P
2. Shri B.B Gurung Member Secretary P
3. Mrs Urmila Thapa Joint Director(Environment) P
4. Shri Tshering Tashi Member P
5. Shri Pradhumna Shrestha Member P
6. Dr. B.C Basistha Member P
7. Shri B.K Chettri Member P
8. Dr. Dinesh Agarwal Member (Attended through VC)
9. Dr. Satya Deep Chettri Member P
10. Shri D.R. Chettri Member A
11. Shri Chandan Kumar Master Trainer P

[. Opening Remarks of the Chairman: The Chairman welcomed all the members and
participants and informed the house about 2"! meeting of SEAC for the Proposed
Development of “WEST POINT”- Integrated Commercial cum MLCP Complex at
Old West Point School Area, Near M.G Marg, Gangtok, East Sikkim. The meeting
was opened for proceeding as per the agenda of the meeting set on 09" February, 2022.

2. The SEAC confirmed the Minutes of earlier meeting held on 24" January 2022.
Agenda Item:

Appraisal of the Proposed Development of “WEST POINT”- Integrated Commercial
cum MLCP Complex at Old West Point School Area, Near M.G Marg, Gangtok, East
Sikkim by MESASO Infrastructure Pvt. Ltd. — Environment Clearance.

Proposal No. SIA/SK/MIS/244081/2021

1. The Committee members after thorough interaction and deliberation in each and every
points, observations of MoMs drawn on 24.01.2022 and their reply with clarification
and justification given by the Project Proponents, the following specific and general
conditions has been laid down to comply within pre & post project implementation
stages by Project Proponent.
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2. The SEAC also deliberated and discussed on the revised Form — I and Form — IA and

1.

1il.

1v.

vi.
vii.

Viil.

1X.

X1.

Xii.

Xiil.

X1v.

XV.

XVi.

ADS submitted by the Project Proponent on 4™ January 2022.

The official permissible height for building in Sikkim is 5 2 for domestic and 7 for
Commercial purpose as per the existing bye laws in Sikkim. However the Project
Proponent has procured Certification from Mr. Majumdar of Jadavpur University
for construction of 11 storeys building. The SEAC informed the PP to get this
certification to be validated/vetted by Mines & Geology Department, Government
of Sikkim.

Under point 29:1.8 Structural Engineers from GMC also have to be included in the
project.

1.16 of 19, Project Proponent has to follow the labour laws of Sikkim and engage
local people.

Corporate Environment responsibility to be taken up and Environment measures
to be implemented in consultation with Environment sector of the Forest
Department, Government of Sikkim.

Parking/ ventilation structure design to be submitted to SEIAA.

Disposal of sludge from STP to be specified till its end point.

Rain water harvesting plan, Composting & disposal plan to be submitted with
specification till its end point.

Dumping of extra excavated muck (unutilisable) should be done at pre identified
and approved sites. No muck should be washed away during rainy seasons and
cause choking of nallahs, jhoras or water bodies or damage the surrounding
environment. Clearances from the concerned department (s) or agency (ies) to be
taken for the dumping sites. Rehabilitation of such dumping sites may be done at
the cost of PP by providing suitable structures for holding the muck and do
plantation with suitable local species.

The number of storey of the proposed building should be restricted to 11 storeys
only as per the approval of GMC.

All construction and demolition debris shall be stored at the site (and not dumped
on the roads or open spaces outside) before they are properly disposed. All
demolition and construction waste shall be managed as per the provisions of the
Construction and Demolition Waste Management Rules 2016.

The extra excavated muck / soil to be disposed at designated sites as stated at
sl.no.x above to avoid choking of drains and flooding

Utilisation of water from Rain water harvesting structure to be maximized to
minimize the load on fresh water demand.

Commitment letter to the effect that no damage is caused to the surrounding areas
and habitation as per the stake holders meeting held on 13.11.2021 is insisted.
Environment Management Plan further needs to prepared to strengthen the
existing EMP spell out in the instant proposal to ensure intensive mitigation
measure to maintain overall ecological balance.

Green Cover Plan needs to be covered 30% of the total areas of proposed MLCP for

beautification of the blank areas, creation of hanging garden in all the flyover
falling within the Gangtok Municipal Areas (GMC).

Local labours to be employed as far as possible and train them also to get the
desired output.
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Permission from State Pollution Control Board for E-waste, DG set and
Hazardous waste to be obtained by the Project proponent.

Taxi Driver’s Union/Association consent letter copy to be submitted.

The environment safeguard measures to be monitored by the Multidisciplinary
committee to be constituted by Forest Department/Smart City / Project proponent.

The approval of the Competent Authority shall be obtained for structural safety of
buildings due to earthquakes, adequacy of firefighting equipment etc. as per
National Building Code including protection measures from lightening etc.

The provisions of the Solid Waste Management Rules, 2016, e-Waste
(Management) Rules, 2016, and the Plastics Waste Management Rules, 2016,
shall be followed.

Construction site shall be adequately barricaded before the construction begins.
Unpaved surfaces and loose soil shall be adequately sprinkled with water to
suppress dust.

Total fresh water use shall not exceed the proposed requirement as provided in the
project details.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent
from STP shall be recycled/re-used for flushing, AC make up water and
gardening. As proposed, no treated water shall be disposed in to municipal drain.
No sewage or untreated effluent water would be discharged through storm water
drains.

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Separate wet and dry bins must be provided in each unit and at the ground level
for facilitating segregation of waste. Solid waste shall be segregated into wet
garbage and inert materials.

Organic waste compost/Vermiculture pit/Organic Waste Converter within the
premises with a minimum capacity of 0.3 kg /person/day must be installed.

Any hazardous waste generated during construction phase, shall be disposed off
as per applicable rules and norms with necessary approvals of the State Pollution
Control Board.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards be operated only during non-peak
hours.

All workers working at the construction site and involved in loading, unloading,
carriage of construction material and construction debris or working in any area
with dust pollution shall be provided with dust mask.

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, créche etc. The housing
may be in the form of temporary structures to be removed after the completion of
the project.

A First Aid Room shall be provided in the project both during construction and
operations of the project.

In view of the above and considering provisions of EIA Notification 2006 process and
Timelines , the SEAC recommends instant proposal to SEIAA for further examination
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and consideration of prior Environment Clearance subject to strict compliance of the
observations made by the SEAC in its meeting of 24/01/2022, submission of documents
as desired and above mentioned conditions.

-TRUE COPY-
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ANENXURE R/7

MINUTES OF STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
SIKKIM HELD ON 22" FEBRUARY 2022.

VENUE: Through Physical Mode at Tragopan Memorial Hall of Forest & Environment
Department and Video Conferencing

Date: 22" February, 2022
PROCEEDINGS

A meeting of the State Environment Impact Assessment Authority (SEIAA), Sikkim held on
22" February, 2022 through dual mode (both physical and video conferencing). One of the
members attended through Video Conferencing. Attendance is as under;

1. Shri S.T Lachungpa Chairman P
2. Shri N.W Tamang Member Secretary P
3. Dr. Bina Pradhan Member (Attended through VC)
4. Shri Chandan Kumar Master Trainer P

[. Opening Remarks of the Chairman: The Chairman welcomed all the members and
participants and informed the house about 1*' meeting of SEIAA for the Proposed
Development of “WEST POINT”- Integrated Commercial cum MLCP Complex at
Old West Point School Area, Near M.G Marg, Gangtok, East Sikkim. The meeting
was opened for proceeding as per the agenda of the meeting set on 21 February, 2022.

Agenda Item:

Examination of the Proposed Development of “WEST POINT”- Integrated Commercial
cum MLCP Complex at Old West Point School Area, Near M.G Marg, Gangtok, East
Sikkim by MESASO Infrastructure Pvt. Ltd. and Documentation made by SEAC for
Environment Clearance.

Proposal No. STA/SK/M1S/244081/2021

1. The Committee members after thorough interaction and deliberation in each and every
poin ts, observations of MoMs drawn on 17.02.2022 by SEAC and their reply with
clarification and justification given by the Project Proponents, the following specific
and general conditions has been laid down to comply within pre & post project
implementation stages by Project Proponent.

2. The SEIAA also deliberated and discussed on the ADS and observation made by
SEAC and replied by Project Proponent, pointwise considered the condition laid by
the SEAC.

(1) The condition laid down by the GMC as mentione  d in DPR should strictly
adhere to by the Project Proponent.

(i1))  The User Agency needs to quantify muck generated during construction and
proper estimation must be spell out to avoid future problem in the vicinity of
Project site due to pilling of muck.
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The Project Proponent should calculate total quantity of rain water discharge
during the construction period and shall accordingly prepare water harvesting
plant.

(iv) Green Cover Plan needs to be covered 50% of the total areas of proposed MLCP for
prop

)

(vi)

(vii)

(vii)

beautification of the blank areas, creation of hanging garden in all the flyover
falling within the Gangtok Municipal Areas (GMC).

The cost of maintenance should be provided including cost of
creation of garden, beautification, quality planting materials of ornamentals and
other evergreen shrubs and herbs till the expiry of the agreement with the State
Government.

The Multi- Disciplinary Committee comprising of members from Forest and
Environment Department, State Pollution Control Board (SPCB), UDHD
Department, Smart city, Mines & Geology, NGOs (Non- Government
Organization), Power Department, Health Department, Fire & Emergency
Services, PHE (Water Supply) and PHE (Sewage) which will do quarterly field
monitoring and submit report.

The condition, recommendation lay down by GMC, Sikkim Fire & Emergency
Services, Power Department, Mines & Geology should strictly adhere by project
proponent.

Quarterly inspect project site and submit report accordingly. If committee feels
need to visit of the project site besides stipulated dates, may visit the site to ensure
proper execution of the Project and follow of all the guidelines and condition laid
down by various agencies (Government and Non-Government).

Half-yearly progress report for implementation of different work components
under the project should furnished to SEIAA and State Forest Department by
project proponent.

-TRUE COPY-



51

231



232
52

EC Identification No. - EC22B038SK115854  File No. - 214/E &SC Date of Issue EC - 25/02/2022 Page 2 of 6
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EC Identification No. - EC22B038SK115854  File No. - 214/E &SC Date of Issue EC - 25/02/2022 Page 3 of 6
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EC Identification No. - EC22B038SK115854  File No. - 214/E &SC Date of Issue EC - 25/02/2022 Page 4 of 6
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Dated 23/08/2023

To,

MESASO INFRASTRUCTURE PVT. LTD.
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ANNEXURE R/10

File No: 21/1/2023-IA.1II
Government of India
Ministry of Environment, Forest and Climate Change
IA Division

Vega Circle Mall, 3rd Floor, 3rd Mile, Sevoke Road, Siliguri , Siliguri, DARJEELING, WEST

BENGAL, , 734008
vpprojects@mesaso.in

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,

This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Proposed Vertical Expansion by 3 Floors of “WEST POINT” -
Integrated Commercial cum MLCP Complex by Mesaso Infrastructure Pvt. Ltd. submitted to Ministry
vide proposal number IA/SK/INFRA2/417703/2023 dated 25/04/2023.

2. The particulars of the proposal are as below :

(i) Ec Identification No.

(ii) File No.

(iii) Clearance Type

(iv) Category

(v) Project/Activity Included Schedule No.
(vi) Sector

(vii) Name of Project

(viii) Name of Company/Organization
(ix) Location of Project (District, State)
(x) Issuing Authority

(xi) EC Date

(xii) Applicability of General Conditions
(xiii) Applicability of Specific Conditions

EC23C3802SK5858756E

21/1/2023-1IA.111

Expansion EC

B2

8(a) Building / Construction

INFRA-2

Proposed Vertical Expansion by 3 Floors of
“WEST POINT” - Integrated Commercial cum
MLCP Complex by Mesaso Infrastructure Pvt. Ltd.

MESASO INFRASTRUCTURE PVT. LTD.
Gangtok, SIKKIM

MoEF&CC

23/08/2023

no

no

This has reference to proposal no. IA/SK/INFRA2/417703/2023 for seeking environmental clearance for
Proposed Vertical Expansion by 3 Floors of “WEST POINT” - Integrated Commercial cum MLCP Complex at

IA/SK/INFRA2/417703/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 16
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Old West Point School Area, Near M.G. Marg, Gangtok, East Sikkim by Mesaso Infrastructure Pvt. Ltd.

2. The project/activity is covered under category ‘B’ of item 8(a) ‘Building and Construction projects’ of
the Schedule to the EIA Notification, 2006 and its subsequent amendments, and requires appraisal at the State
level. However, due to the non-existence of SEIAA in Sikkim, the proposal required appraisal by sectoral EAC
at central level.

3. Accordingly, the above-mentioned proposal for Environmental Clearance has been examined by the
Expert Appraisal Committee (Infra-2) in its 104 meeting held on 11-12.05.2023 and 106" meeting held on
30.06.2023.

4. The details of the project, as per the application form, documents submitted by the project proponent,
and also as informed during the aforesaid meeting of EAC, are provided below for reference:

i. The project is located at 27°19°47.24”N Latitude and 88°36°40.93”E Longitude.

ii. The project is an expansion project.

iii. PP has obtained EC from SEIAA, Sikkim vide EC Identification no. EC22B038SK115854 dated
25.02.2022, for 4G+7 storey after appraisal on 22" February, 2022. Construction of 25,675 sqm out of
33801.25 sqm has been done as on date as per EC obtained.

iv. The total plot area is 5665.55 sqm, Total construction (Built-up) area of 33801.25 sqm. Maximum height of
the building is 62 m. The mixed-use development building of configuration 4G+10, shall comprise of Parking
for 448 car parks on the lower 4 floors, Mall with a multiplex (44 retail outlets + 3 anchor stores) & food court,
a Boutique hotel having 60 keys (52 deluxe rooms + 8 suites).

v. During construction phase, total water requirement is expected to be 50 KLD which is met by Municipal
supply. During the construction phase, soak pits and septic tanks are provided for disposal of waste water.
Temporary sanitary toilets are provided during peak labor force.

vi. During operational phase, total water requirement of the project is expected to be 160 KLD and the same
will be met by 108 KLD fresh water from Municipal supply and 52 KLD recycled water. Wastewater generated
(120 KLD) will be treated in STP of total 120 KLD capacity. 102 KLD of treated wastewater will be recycled
and re-used (52 KLD for flushing and rest 50 KLD for gardening, car washing, etc.). 0 KLD will be disposed in
to municipal drain.

vii. About 670 kg/day solid wastes will be generated in the project. The biodegradable waste (335 kg/day) will
be processed in OWC and the non-biodegradable waste generated (335 kg/day) will be handed over to
authorized local vendor.

viii. The total power requirement during construction phase is 100 KVA and will be met from Power & Energy
Department, Sikkim and total power requirement during operation phase is 2198 KW and will be met from
Power & Energy Department, Sikkim.

ix. Provision for capturing rain water, tank of capacity of 240 KLD with retention time of 30 minutes shall be
provided.

x. Parking facility for 448 four wheelers has been provided in the lower 4 floors of the MLCP cum Commercial
complex.

xi. Proposed energy saving measures would save about 12.18% of power. The following energy saving
measures shall be undertaken:

xii. Materials preferred for construction shall be environment friendly & have a low embodied energy. This will
help in keeping the environment cleaner & greener.

xiii. The building made of prefabricated steel members with nominal use of concrete which is only used in wet
cores and as deck slabs, reduces the consumption of water during construction. This method of construction also
doesn’t create air pollution during construction stages.

xiv. Proposed MEP System shall use state of the art technology. The target is to optimize minimum possible
resources and optimize the system.

xv. LED & other appliances having higher BEE rating shall be used to reduce power consumption. Likewise,
Low flow water sanitary fixtures shall be used to reduce water consumption. The aim is achieving GRIHA Gold
rating.

xvi. A building management system has been proposed for resource optimization and efficiency in energy
consumption.

xvii. Building services such as the HVAC system, pumping system would be centrally controlled. It is
envisaged to provide a state-of-the-art Building Management System for the services of the Mall / Cinema /
Hotel areas of Mixed Use Project at Gangtok.

xviii. Comparative analysis of existing / envision pollution load (in case of expansion / modernization)

IA/SK/INFRA2/417703/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of 16
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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xix. The current proposal is for vertical expansion of 3 floors above the 4G+7 Integrated Commercial cum
MLCP complex. Environmental Clearance vide File No. : 214/E & SC and EC Identification no.
EC22B038SK 115854 dated 25.02.2022 and Consent to Establish vide Ref. No. 1142/SPCB dated 24.02.2022,
has already been obtained for construction of the 4G+7 Integrated Commercial cum MLCP complex.

xX. Impact of proposed project/activity on Air, Water, Noise, Ecology and proposed mitigation measures (Table
—1 and Table -2).

xxi. Proposed project is not located in Critically Polluted area.

xxii. No NBWL Clearance is required

xxiii. No Forest Clearance is required for this project

xxiv. No court case is pending against this project

xxv. Green cover plan shall cover 30% of total areas of the proposed MLCP for beautification of the blank
areas, creation of hanging garden in all the flyover falling within the Gangtok Municipal Areas (GMC). A total
of 15,000 sqft of landscaped area including green terraces have been proposed.

xxvi. It is expected that around 4 years would be required for completion of the project.

xxvil. Total Cost of the project is Rs. 298.2 Crores.

xxviii. 250 construction workers have been employed during the construction phase. About 2500 people will get
employment during operation phase of the project.

xxix. Benefits of the project: There will be employment of local people as service population, staff at the mall,
auditoriums, restaurants, etc. This area will become one of the most prosperous commercial hub in the vicinity
with world-class facilities. This will uplift the entire socio-economic profile of the area. Thus it is envisaged that
this project will help the local population immensely.

5. The proposal was earlier appraised by the EAC in its 104" meeting held on 11-12 May, 2023 when it
noted that a point of concern in this project was the presence of a swimming pool on the top floor of the
expansion now proposed. In view of the fact that this site is located in the high-risk zone 4 of the earthquake
vulnerability map of India, the EAC deferred the proposal and asked the PP to get the proposal technically
examined by the Central Building Research Institute (CBRI), Roorkee.

6. Thereafter, PP requested through PARIVESH on 20.06.2023, the CBRI authorities have informed them
that a minimum of 5-6 months’ time would be required for reviewing, vetting the design, and providing their
report. The project proponent further informed that the proposed project is being developed under PP mode with
the lower 4 floors of the project dedicated to car parking among which 2 floors are dedicated exclusively for
taxi parking. There was an existing old taxi stand at the site which has been temporarily shifted to another site.
These two floors for taxi parking need to be completed and handed over to the Government of Sikkim / Smart
City latest by December 2023, because of the acute shortage of parking space in Gangtok. The temporary site
where the taxi parking has been rehabilitated needs to be vacated by December 2023. In view of this urgency,
the project proponent requested EC to complete the project without the swimming pool and the permission to
build the swimming pool may be granted later if the CBRI gives positive recommendations.

ji The proposal was appraised by the EAC in its 106" meeting held on 30.06.2023. The EAC, after
detailed deliberations, found merit in the request of the PP to go ahead with the project without the roof-top
swimming pool the addition of which can be considered at a later date after the issue is examined by the CBRI.
The EAC further agreed that if the CBRI is unable to undertake this task early enough then the PP may get the
issue of construction of roof-top swimming pool examined by some other institution of national repute having
expertise in the construction of buildings in zones of high seismic activity.

8. The EAC, based on the information submitted and clarifications provided by the Project Proponent and
detailed discussions held on all the issues, recommended granting environmental clearance to the project
without roof-top swimming pool and subject to specific conditions stipulated in its 106th meeting and other
Standard EC Conditions as specified by the Ministry vide OM dated 41" January, 2019 for the said
project/activity, while considering for accord of environmental clearance.

9. Based on recommendations of EAC, the Ministry of Environment, Forest and Climate Change hereby
accords Environmental Clearance for the ‘Proposed Vertical Expansion by 3 Floors of “WEST POINT” -
Integrated Commercial cum MLCP Complex at Old West Point School Area, Near M.G. Marg, Gangtok, East
Sikkim by Mesaso Infrastructure Pvt. Ltd.”, under the provisions of the EIA Notification, 2006 and
amendments/circulars issued thereon, and subject to the specific and standard conditions (Annexure 1):

10. The Environmental Clearance is being granted to M/s Mesaso Infrastructure Pvt. Ltd’ for proposed
Vertical Expansion by 3 Floors of “WEST POINT” - Integrated Commercial cum MLCP Complex at Old West
Point School Area, Near M.G. Marg, Gangtok, East Sikkim.
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11. This issue with the approval of the Competent Authority.

Annexure 1
Specific EC Conditions for (Building / Construction )

1. Specific Condition

S. No EC Conditions

The PP shall obtain the Fire safety certification from Fire Department and also height clearance
from the Airports Authority of India and submit the same to the concerned Integrated Regional

1.1
Office of the Ministry within six months of the issue of EC letter.

As proposed, | RWH tank with capacity of 240 KLD shall be provided by the PP for rain water
harvesting after filtration. The local municipal regulations on rainwater harvesting should be
followed. If local provisions are not available then adequate provision for storage and recharge
should be made in accordance with the Ministry of Housing and Urban Affairs (erstwhile Ministry
of Urban Development), Model Building Bye-laws, 2016.

1.2

The project proponents would commission a third-party study on the implementation of conditions
related to quality and quantity of recycle and reuse of treated water, efficiency of treatment systems,
quality of treated water being supplied for flushing, comparative bacteriological studies using
recycled treated waters and fresh waters for flushing, and quality of water being supplied through
spray faucets attached to toilet seats.

1.3

The Environmental Clearance to the project is primarily under provisions of EIA Notification, 2006.
1.4 The Project Proponent is under obligation to obtain approvals/clearances under any other
Acts/Regulations or Statutes as applicable to the project.

15 As proposed, waste water shall be treated onsite in STP of 120 KLD capacity.

Fresh water requirement shall not exceed 160 KLLD during the operational phase and the extraction
1.6 of groundwater shall be subject to permission by the Central Ground Water Authority (CGWA).

Green cover plan shall cover 30% of total areas of the proposed MLCP for beautification of the
blank areas, creation of hanging garden in all the flyover falling within the Gangtok Municipal
1.7 Areas (GMC). A total of 15,000 sqft of landscaped area including green terraces have been
proposed.

As committed, parking facility for 448 four wheelers is to be provided in the lower 4 floors of the
1.8 MLCP cum Commercial complex.

The solid waste shall be duly segregated into biodegradable and non- biodegradable components

1.9
and handled in separate areas earmarked for segregation of solid waste, as per SWM Rules, 2016.
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S. No EC Conditions

As committed, biodegradable waste shall be utilized through the OWC to be installed within the
site. Inert waste shall be disposed of as per norms at authorized sites. Recyclable waste shall be sold
to authorized vendors/recyclers. Construction & Demolition (C&D) waste shall be segregated and
managed as per C&D Waste Management Rules, 2016.

As committed, Proponent shall ensure installation of solar-based lighting and LEDs to meet 10 % of
1.10 total power requirement.

Proponent is required to carry out ‘compliance audit’ of the building through NABL accredited
1.11 Consultant once every year and an internal security drill as mandated under the Disaster
Management Plan.

Standard EC Conditions for (Building / Construction )

1 Statutory compliance

S. No EC Conditions

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies
1.1 including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due to
1.2 earthquakes, adequacy of firefighting equipment etc. as per National Building Code including
protection measures from lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

1.3 : G : : :
Act, 1980, in case of the diversion of forest land for non-forest purpose involved in the project.

1.4 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water / surface

1.6 ; ; :
water required for the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the project along

1. . . .
7 with the load allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
1.8 Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by project
proponents from the respective competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016,

19 and the Plastics Waste Management Rules, 2016, shall be followed.
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S. No EC Conditions

The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency,

1.10 .. .
Ministry of Power strictly.

2 Air quality monitoring and preservation

S. No EC Conditions

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of
2.1 Dust Mitigation Measures for Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

A management plan shall be drawn up and implemented to contain the current exceedance in

2.2 ; . : .

ambient air quality at the site.

The project proponent shall install system to carryout Ambient Air Quality monitoring for
2.3 common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5)

covering upwind and downwind directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of stack of DG
24 sets should be equal to the height needed for the combined capacity of all proposed DG sets. Use of
low sulphur diesel. The location of the DG sets may be decided with in consultation with State
Pollution Control Board.

Construction site shall be adequately barricaded before the construction begins. Dust, smoke &
other air pollution prevention measures shall be provided for the building as well as the site. These
measures shall include screens for the building under construction, continuous dust/ wind breaking

2.5 ; : . . .
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be provided for
vehicles bringing in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

26 Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust

) pollution.

2.7 Wet jet shall be provided for grinding and stone cutting.

2.8 Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.
All construction and demolition debris shall be stored at the site (and not dumped on the roads or
open spaces outside) before they are properly disposed. All demolition and construction waste shall

29 .. . .
be managed as per the provisions of the Construction and Demolition Waste Management Rules
2016.

210 The diesel generator sets to be used during construction phase shall be low sulphur diesel type and

shall conform to Environmental (Protection) prescribed for air and noise emission standards.

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB
2.11 standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low
sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as per the
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S. No EC Conditions

provisions of the Central Pollution Control Board (CPCB) norms.

2.12 For indoor air quality the ventilation provisions as per National Building Code of India.

3 Water quality monitoring and preservation

S. No EC Conditions

The natural drain system should be maintained for ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the natural drainage through the site, on wetland and water

3.1
bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems (SUDS)
are allowed for maintaining the drainage pattern and to harvest rain water.
32 Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting
) and filling should be done.
33 Total fresh water use shall not exceed the proposed requirement as provided in the project details.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and
34 recorded to monitor the water balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports.

A certificate shall be obtained from the local body supplying water, specifying the total annual
water availability with the local authority, the quantity of water already committed, the quantity of
35 water allotted to the project under consideration and the balance water available. This should be
specified separately for ground water and surface water sources, ensuring that there is no impact on
other users.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of
3.6 Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as
pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc
3.7 and other for supply of recycled water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap

3.8 aerators etc) for water conservation shall be incorporated in the building plan.
Separation of grey and black water should be done by the use of dual plumbing system. In case of
3.9 single stack system separate recirculation lines for flushing by giving dual plumbing system be
done.
3.10 Water demand during construction should be reduced by use of pre-mixed concrete, curing agents

and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local bye-law
3.11 provision is not available, adequate provision for storage and recharge should be followed as per the
Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting recharge
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S. No EC Conditions

pits/storage tanks shall be provided for ground water recharging as per the CGWB norms.

A rain water harvesting plan needs to be designed where the recharge bores of minimum one
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day of
3.12 total fresh water requirement shall be provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

3.13 All recharge should be limited to shallow aquifer.

3.14 No ground water shall be used during construction phase of the project.

Any ground water dewatering should be properly managed and shall conform to the approvals and
3.15 the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for any
ground water abstraction or dewatering.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be
3.16 recycled/re-used for flushing, AC make up water and gardening. As proposed, no treated water shall
be disposed in to municipal drain.

3.17 No sewage or untreated effluent water would be discharged through storm water drains.

Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of
the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report in this
regard shall be submitted to the Ministry before the project is commissioned for operation. Treated

3.18 . ; :
waste water shall be reused on site for landscape, flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms notified by Ministry of
Environment, Forest and Climate Change. Natural treatment systems shall be promoted.

3.19 Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures

should be made to mitigate the odour problem from STP.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and
3.20 disposed as per the Ministry of Urban Development, Central Public Health and Environmental
Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

4 Noise monitoring and prevention

S. No EC Conditions

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone
both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental
4.1 pollution loads on the ambient air and noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air and noise level during construction
phase, so as to conform to the stipulated standards by CPCB / SPCB.

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be

42 submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.
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S. No EC Conditions

43 Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating
) personnel shall be implemented as mitigation measures for noise impact due to ground sources.

5 Energy Conservation measures

S. No EC Conditions

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency

5.1 shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with the
State ECBC.
5.2 Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by using design
53 elements, such as building orientation, landscaping, efficient building envelope, appropriate
) fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the

building design. Wall, window, and roof u-values shall be as per ECBC specifications.

Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the
5.4 building should be integral part of the project design and should be in place before project
commissioning.

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to
5.5 1% of the demand load or as per the state level/ local building bye-laws requirement, whichever is
higher.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate
electric meter shall be installed for solar power. Solar water heating shall be provided to meet 20%
5.6 of the hot water demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also recommended to
meet its hot water demand from solar water heaters, as far as possible.

6 Waste Management

S. No EC Conditions

A certificate from the competent authority handling municipal solid wastes, indicating the existing
6.1 civic capacities of handling and their adequacy to cater to the M.S.W. generated from project shall
be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring
6.2 communities and be disposed taking the necessary precautions for general safety and health aspects
of people, only in approved sites with the approval of competent authority.

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating

6.3 . . . . .
segregation of waste. Solid waste shall be segregated into wet garbage and inert materials.
6.4 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a
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S. No EC Conditions

minimum capacity of 0.3 kg /person/day must be installed.

All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up

6.5 . .
must be done with the authorized recyclers.
6.6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable
) rules and norms with necessary approvals of the State Pollution Control Board.
Use of environment friendly materials in bricks, blocks and other construction materials, shall be
6.7 required for at least 20% of the construction material quantity. These include Fly Ash bricks, hollow

bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other environment
friendly materials.

Fly ash should be used as building material in the construction as per the provision of Fly Ash
6.8 Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016.
Ready mixed concrete must be used in building construction.

Any wastes from construction and demolition activities related thereto shall be managed so as to
strictly conform to the Construction and Demolition Waste Management Rules, 2016.

6.9

Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the

6.10 = L : . S
prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination.

7 Green Cover

S. No EC Conditions

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling
shall be with prior permission from the concerned regulatory authority. Old trees should be retained
based on girth and age regulations as may be prescribed by the Forest Department. Plantations to be
ensured species (cut) to species (planted).

7.1

Where the trees need to be cut with prior permission from the concerned local Authority,
72 compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut)
) shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area for

green belt development shall be provided as per the details provided in the project document.

Topsoil should be stripped to a depth of 20 ecm from the areas proposed for buildings, roads, paved
7.3 areas, and external services. It should be stockpiled appropriately in designated areas and reapplied
during plantation of the proposed vegetation on site.

8 Transport

S. No EC Conditions

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be
8.1 prepared to include motorized, non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of users. The road system can be
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S. No EC Conditions

designed with these basic criteria. a. Hierarchy of roads with proper segregation of vehicular and
pedestrian traffic. b. Traffic calming measures. c. Proper design of entry and exit points. d. Parking
norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition and should
8.2 have a pollution check certificate and should conform to applicable air and noise emission standards
be operated only during non-peak hours.

S. No EC Conditions

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried out
9.1 by the project or other agencies in this 05 Kms radius of the site in different scenarios of space and
time and the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation and shall also
have their consent to the implementation of components of the plan which involve the participation
of these departments.

10 Human health issues

S. No EC Conditions

All workers working at the construction site and involved in loading, unloading, carriage of
10.1 construction material and construction debris or working in any area with dust pollution shall be
provided with dust mask.

10.2 For indoor air quality the ventilation provisions as per National Building Code of India.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and

10.3 : :
Disaster Management Plan shall be implemented.
Provision shall be made for the housing of construction labour within the site with all necessary
104 infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
) water, medical health care, créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.
10.5 Occupational health surveillance of the workers shall be done on a regular basis.
10.6 A First Aid Room shall be provided in the project both during construction and operations of the
) project.
11 Miscellaneous
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S. No EC Conditions

The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days indicating
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA
website where it is displayed.

11.1

il. environmental clearance shall be submitted by the project proponents to the Heads of
11.2 local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
11.3 clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
114 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The company shall have a well laid down environmental policy duly approved by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
11.5 environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife
norms/conditions and/or shareholders/stake holders. The copy of the board resolution in this
regard shall be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
11.6 qualified personnel shall be set up under the control of senior Executive, who will directly report
to the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for environmental protection measures shall be kept in separate

11.7 : : ; .
account and not to be diverted for any other purpose. Year wise progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six Monthly
Compliance Report
The project proponent shall submit the environmental statement for each financial year in Form-

11.8 V to the concerned State Pollution Control Board as prescribed under the Environment

(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
11.9 financial closure and final approval of the project by the concerned authorities, commencing the
land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution

11.1
0 Control Board and the State Government.
1.11 The project proponent shall abide by all the commitments and recommendations made in the
) EIA/EMP reportand also that during their presentation to the Expert Appraisal Committee.
IA/SK/INFRA2/417703/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 12 of 16

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



250
70

S. No EC Conditions

No further expansion or modifications in the plant shall be carried out without prior approval of

11.12 .. . .
the Ministry of Environment, Forest and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of this
11.13 environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986.
11.14 The Ministry may revoke or suspend the clearance, if implementation of any of the above
) conditions is not satisfactory.
11.15 The Ministry reserves the right to stipulate additional conditions if found necessary. The

Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
11.16 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and

11.17 o Yy s
Transboundary Movement) Rules, 2016, and the Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of
India / High Courts and any other Court of Law relating to the subject matter.

11.18 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

) period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
Annexure 2
Copy To

1. The Secretary, Forest and Environment Department, Government of Sikkim, Forest Secretariat, Deorali — 737102,
Gangtok, East Sikkim.

2. The IGF(Central), Ministry of Environment, Forest and Climate Change, Integrated Regional Office, 1st Floor, IB-
198, IB Block, Sector 111, Bidhannagar, Kolkata, West Bengal 700106.

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun Nagar,
Delhi - 110 032.

4. The Member Secretary, State Pollution Control Board Sikkim, Forest Secretariat, C-Block, Deorali, Gangtok —
737102, East Sikkim, India.

5. The Member Secretary, Central Ground Water Authority, A2, W-3 Curzon Road Barracks, K.G. Marg, New Delhi-
110 001.

6. Guard File/ Record File / MoEF Website.
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Table - 1. Impact and proposed mitigation measures during construction

A | Work force Local labourers shall be employed.

B Facilities at | Provision of drinking water, waste water disposal and solid waste
site management has been provided for site office & labour restrooms.
Water usage during construction & curing is optimized. Proper
sanitation for site office & construction workers have been
provided. Health and safety, of the workers has been ensured
during construction.

C Steps to avoid | DG sets have acoustic enclosures and confirm to E (P) Rules.

disturbance Ambient noise levels conform to local standards during day and

night. Only limited necessary construction is done during night
time. Excessive energy consumption and fuel usage is avoided.

D | Selection of | Materials preferred for construction are environment friendly &
material have a low embodied energy. This helps in keeping the
environment cleaner & greener.

The building is made of prefabricated steel members with nominal
use of concrete which is only used in wet cores and as deck slabs,
to reduce the consumption of water during construction. This
method of construction also doesn’t create air pollution during
construction stages.

Proposed MEP System shall use state of the art technology. The
target is to ptimiz minimum possible resources and ptimiza the
system.

LED & other appliances having higher BEE rating shall be used to
reduce power consumption. Likewise, Low flow water sanitary
fixtures shall be used to reduce water consumption. The aim is
achieve GRTHA Gold rating.

A building management system has been proposed for resource
ptimization and efficiency in energy consumption.

Building services such as the HVAC system, pumping system
would be centrally controlled. It is envisaged to provide a state-of-
the-art Building Management System for the services of the
Mall/Cinema/Hotel areas of Mixed Use Project at Gangtok.

Adequate open space, greenery will be provided as per rules.

E Concreting Adequate screen wall has been provided to a height to control
work fugitive emission generated during construction. Using of Ready
Mixed Conerete (RMC) further reduces fugitive emission.

F Dust Water sprinkling is done regularly in the material dumping area,
to avoid spreading of dust.

Screening wall is placed all around the project site to arrest fugitive
dust from spreading out of the site.

G Debris Construction debris including bricks, gravel, rubbish, waste of
plaster, concrete debris, metal tiles, etc. is used within the project
site for land filling activities, road work, etc. The construction and

IA/SK/INFRA2/417703/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 14 of 16
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demolition wastes are utilized as per the Construction and
Demolition (C & D) Waste Management Rules, 2016. Other wastes
like, pieces of steel, cement bags, waste paper and cardboard
packing material are sold off to recyclers.

Dumping of

material

The construction materials are not dumped in public roads around
the property.

Construction
equipment

Vehicles / equipment deployed during construction are in good
condition, properly maintained and confirm to applicable air /
noise emission standards & (PUC) norms. Underneath of the
vehicles are regularly washed & cleaned before leaving the site, to
avoid spillage outside the site.

The contractor will remove all construction equipment and scrap
materials from the site on completion of construction activity.

Water
Accumulation

No water accumulation is allowed in the construction site. Proper
disposal system is made to prevent stagnation of water.

Others

Construction conforms to the sanction plan by the concerned
authority and requirement of local seismic regulations. All
statutory / necessary permission will be obtained prior to & post
construction. Fire-fighting systems will be designed in compliance
with the local authority.

Construction site is disinfected periodically.

Walking platforms at height are of sound construction and
provided with safety rails or belts.

Table — 2. Impact and proposed mitigation measures during Operation

Water Supply

Total 108 KLD of fresh water will be required which will be
supplied by Tankers / Municipal Authorities. Groundwater will not
be abstracted.

Storm  water

Adequate in-house drainage network has been designed for the

Management | project without disturbing the surrounding areas.
Heat island effect has been minimized by use of shading and
reducing hard surfaces viz. roads, paving etc.

Rain Water | Rain water Harvesting plan has been formulated.

Harvesting

Adequate fire fighting storage tank has been provided as per
norms.

Plantation /

Green belt development programme shall be taken up once the

Landscaping construction work is completed.
Waste water | The treated wastewater from STP shall be reused for flushing,
Management | landscaping & car washing purposes. A Centralized STP plant of

IA/SK/INFRA2/417703/2023
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120 KL capacity has been proposed. Balance treated wastewater
shall be disposed off into the Municipal sewer network.

Solid waste
Management

Solid waste during operational phase in general will be of domestic
nature. Garbage will be segregated at source for biodegradable, in-
organic recyclables and in-organic inert material during
operational phase (670 kg/day). Total MSW will be stored at a
place within the site. Organic component will be managed in house
by installing mechanical composter, inorganic recyclables will be
sold to vendors and inorganic inert material will be stored at a
place within the site. From there it be collected, transported,
treated and disposed off by local authority as per Rules.

Hazardous
Waste
Management

Spent Oil from DG sets will be carefully stored in HDPE drums in
isolated covered facility and disposed as per the guidance of
competent authority. Suitable care will be taken so that spills/
leaks of spent oil from storage could be avoided.

| Emission from
Diesel
Generator

DG sets will be provided with acoustic enclosures as per CPCB
normes.

The stack height and emissions from D.G. sets will conform to
CPCB norms.

Energy
Efficiency

The lighting design, heating, ventilation and air conditioning
systems will conform to the ECBC recommendations. Use of
energy efficient electrical systems will be promoted. High
efficiency lamps, etc. will be used. Energy efficient Motors and
properly rated Transformers will be installed.

IA/SK/INFRA2/417703/2023
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Services, PHE (Water Supply) and PHE (Sewage)
which will do quarterly field monitoring and submit
report.

xlii

Quarterly inspect project site and submit report
accordingly. If committee feels need to visit the
project site besides stipulated dates, may visit the
site to ensure proper execution of the project and
follow all the guidelines and condition laid down by
the various agencies.

Agreed

xliii

Half-yearly progress report for implementation of
different work components under the project should
be furnished to SEIAA and State Forest Department
by project proponent.

Agreed

xliv

The SEIAA reserves the right to add additional
safeguard measures subsequently, if found

Agreed

necessary.

%“Dﬂ
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Meeting and Site Inspection of the Multidisciplinary Committee
for monitoring of environmental safeguards, issues arising during
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Meeting and Site Inspection of the Multidisciplinary Committee
for monitoring of environmental safeguards, issues arising during
the Implementation of Multilevel Car parking cum Commercial
Development at Old west Point school area near MG Marg,
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Monitoring Committee Meeting pictures 23.01.2024
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M Gmall Sonali Sengupta <sonalisengupta.93@gmail.com>
Service in Dr. Bina Basnett vs State of Sikkim & Anr. (O.A. No. 38/2022/EZ)
1 message
Sonali Sengupta <sonalisengupta.93@gmail.com> Fri, Mar 15, 2024 at 4:29 PM

To: Legal Consultus <legalconsultus@gmail.com>, Amrita Pandey <amritalegal@gmail.com>, contactadvsa@gmail.com,
Advocate KS Thupden <Thupden2009@gmail.com>, Saumitra Jaiswal <saumitra.jaiswal@gmail.com>, Gitanjali Sanyal
<gitanjalisanyal@gmail.com>, arushi@eldfindia.com

Respected Sir,

Please find the attached copy of the Counter Affidavit on behalf of the State Environment Impact
Assessment Authority (SEIAA), Sikkim in Dr. Bina Basnett v. State of Sikkim & Anr. O.A. No. 38/2022/EZ.

E Counter Affidavit-SEIAA-Respondent No. 8.pdf

Best Regards,

Adv. Sonali Sengupta
Advocate for Respondent No. 8
Contact No.: 9050622741
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